
( OPEN • WET) 

,* 	 CENTRAL ADMINISTRATIVE TRIBLIVAL, ALLAHABAD BENCH, 
ALLHABAD  

Dated: Allahabad, the 19th day of December, 20 CO 

Corm: Hon'ble Mr. Justice R.R.K. Trivedi, VC 

Honlble Mr. S. Dayal, 

Original Application  No. 473 of 199 3 

Salt. Poseline Paul (William), 

w/o Dilip Peter Paul, 

r/o 117—B, Teachers Quarters, 

Northern Railway, 

Hospital Road, Tundla (Ferozabad). 

Appli •ant 

(By Advocote Sri K. K. Misara ) 

Versus 

1. Union of India, through 
General Manager (P), Ministry ofRailways, 
Northern Railway, Barcda House, 
New el hi. 

2. Divisional Railway Manager, 
Northern Railway, 
till ahabad. 

3. Senior Divisional Personnel Officer, 
Northerb Railway, Allahabad. 

4. Divisional Personnel Officer, 
Northern Railway, Allahabad. 

5. D.P. Shpkla, Principal, 
Northern Railway Inter College, 
fundla. 

.6. 0.P.Sharma, Asstt. Teacher, 
Northern Railway Inter College, 
Tundl a. 

( By Advocate Sri T.N. Koal ) 

• . . . . Pesp•ndents. 
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